
Xkxiy A.I.C.E.P.P,S.R.F 

Shri. N. Y. 	 Registrar 

Nobody appears on behalf of the .applicant. The defe 

pointed out in. the. Scrutiny Report must be removed by the-, 
applicant, fixing 1.2.96. 

N.K. Lai). 
Registrar 

Lob 

,0*2.96 	 Shri. M. L-. Paswan, . 	Registrar Incharge. 

Defects have not been removed. List on 29.2.96 for 
removing the defects. 

VIM 	 M. L. Paswan) 
Registra!~r 1/c 

96 Shri.'M. 	Paswan, Registrar Incharge. 

Learned Counsel for the applicant is absent. Defects 
have not been'removed. Let 21.3.96 be fiked for removal. of 
def ects. 

PKL.. 	 M. L. Paswan) 
Registrar i/c 



7qV 

6/21. 3'. 96 	 Sh ri..- M. L.. Pa swa n, Registrar' Inch-arge 

Learned Counsel for the applicant i s ,,~,Ise nt. 

Defects have not been remov* 	 Put up -,in 15. 4 ed a s yet. 

for removal-of defects by way of last.chance. 

PKL 	
M. L. Pasw',an) 
Registrar 

7/17.4.96 	 Shri. M. L, Pas,%Tan, Registrar Incharge, 

Defects have not yet "been removed. Already 

-thii v) 	 suf ficient time was given~ in the circumstances), let,-',- 

case be put up before the Hon'ble Bench for further- 

C11" 	 direction, fixi4ig ~07.050'96. 

h 

M, L, Paswan) 
PK~ 	 10 	 Registrar I/C 

C) 
8./ 27.5.96. Counsel for the applicant Shri 	8-ri a~, tava., %tava., 

ICBSI' 

Heard. Objection regarding correct provisio 

o f law mentioned in the office report and joint 

applicant a 
- 
re. found not be correct. Shri Srivasta~ 

submits that.defects regarding numbering of R*esi 

verification will be removed during the course 0 

the day. Shri Srivastava further submits that th~ 

agitati 
. 
on is not against the pay sc ale but revis I 

of pay as such the matter can be adjudicated by 

single Member Bench. He is directed to have the~ 

rel ief pbrtion of the OA amended accordingly. 

Amendments will be carried out by the applicanj 

counsel within a week. List this case on 4.6.9,( 

(N.K. 	
r 

Member,, (A 
!--- 
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9./ 4.6.96. 	 None for the applicant. 

Let this case be adjour~ned for hearinq on admission 

AJ 	on 1 13-7.96. 
,I- L 

/CBS/ 
	 (N.K. Verma) 

Member (A) 

JO./ 25.7.96. 	Counsel for thd applicant 	Shri Amit Srivastava. 

Heard Shri Amit Srivastava q the learned counsel 

for the applicant. Admit. Issue notices to the respondents 	1 

retur'nable within six weeks. List this case on 17.9-96 

for hearing. 

/CBS/ (N.K. Verma)--
Member (A) 

None for the applicant. 

Shri Lalit Kishoret the counsel for the respond-ents. 

Shri Lalit Kishore, the dddl. standino counsel for 

the respondents prays for- four weeks time to file reply. - 

Four weeks time is allowed for filinn' reply, Rejoinder , if 

any 	may be.filed within one week thereafter. The matter 

be listed on, 5.11,.96 before the Renistrqr for comnl_e_ 

of pl-3adinqs. 

. ........... 

(K - 0. Sa ha) 	 O.N. Mehrotra) 
Mern ber (A) 0 	 Vice-chairm-in 



12/5.11.96 

PKL 

13/100- 12-. 1 1996 

Sri. M. L. Paswan, Dy. 

The learned counsel for the applicant s present, 

W/s 	has not been filed as yet.,Put up on 	0. 12. 9 6 

for filing the' W/s on behalf of the respondents'*'. 

M. L.'Paswan 
Dy. Registrar 

The learned counsel for the applicant 

Amit Srivastava is pressn't. NoW f. vr - t ~.e r esp on de n t 
Put up on 27. 1. 199 7 for filing W/s. 

M. L.Pa swa, n 
-1/c RegistrEir 

None for the parties. W/s has not been 

filed as, yet. Put. up on 11.3.1997 for filing 

written st6tement zLs a last chance 

S. P. S inha 
Dy.Registrar I 	ffm MPS. 

r- 

15/11. 3. 1997 	 None f or th e part ies - W/s ha s not ~et 

been f il ed though suf f icient t ime wa s g ivdn 

therefore In the circumstances, let itbe 

listed be;ore the Hon'ble Bench f Zogr--dtr ect i n 

T 

on 8. 4. 1997. 

inha 
-MPS. 	 Dy.RegistrLr I/c 
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Non . a for the applicant. nsel standing Counsel 

-N.- PandBYP the learned Sre 
shri 	

the learned Addl- Standing 

states that shri Lalit Kishoret 	
the respondents* 

Counsel will be appearing on 
. 
behalf Of 

file W/5. Allowed. 

He 	prays for f - our weeks fu 
. 
rt~',8r tims ,tO- 

be 
filed within two weeks thereafter* 

RejOinderq if anypmay 

.5.97 
for admission. 

List it on, 
v 

0 

/CBS/ 

0 	9 7 

(V.N. Mehrotra) 

Vice-chairman 

of S4r i La 
yumars -appearing 011 

behalf 	 lit 
P. 	

stand ingcol4ns'll Pra7s 
f or f our weeks 

.y,ishore# learned Add" 	 er naY b e f i led 
w ith il"tw 0 

Allowed. RejOirld 
ti.e to fil'a W/s- 	 7.1997 for ackmissio 
,week,s thereafter. List on 

ct ;3 
rA r nPe~ 

Shri Lalit 	
t h 

p na ~s to r 
,,,,,el for the resP011aa"t

.s 
inaer MaY Oe'~" Allo'Wea. aej Q 

to 	le W/S 
eaftPr- weeW ther 97 f- or acLmiss ion 

List on 14.08-19 	 V, 

q/ 14 -08~ 97 

ounsal for the ap-P 

tt 
Shri P~mit Sr'vastava` c already been 4dniltt 

The matter has W/s 

weekc., f urther time 
is allcwd for 

e reaf te r 

m
ay befLI filed 

w, 
I 
thin two weeks th 	

ion.( N, 

on 3-5.10-1 ~J97 for "rect List% - N I 

W. 
v i~e_ 

. S IC 

07 

V) 



any 

H S.Ki 

(V . 1,,~ . ,,,Ieh rot re 
v ice- Cha irma n 

-21../ 	17-12:.9.7. W/3 not f-iled so far. 	Four weeks further time is 
I 

-allowed for theVsame. 	Rejoindex may be filed within two 

weeks thereafter. 	List it cyn~9.2.98 	for direction, 

/CBS/ O.N. Mehrotra) 

Vice-chairman 

22/09.02.98 i one f or theparties, 

Shr~ 	Lalit Kishore, the learned 4~'C -represen- 
ting the respgroents has not f i lecL WIS si lar. Your 
weeks furt.her.,timeis 

' 
allowea for the same. Rejoinaer, 

if arry,. may be fil,~a within two weeks thereafter. 

List on.20.04.1998 fordirectionwith the nam6 
of Shri L.Kishore, as the counsel for the~ ~responaents. 

(R.Rangarajan)) 	 (V 0 N Me"h rot ra 
Ylembe r (A) 	 Vice-ChairmAn 

4.98. Nose for the appix parties. 

WIS has not been filed so far. Four weeks further 

time is allowed fdr fhe same* 	Rejoinder, 	if any, 	may be fi 1 
A Ln; 	 W th in two weeks thereafter. 	List it on 6.7. 	8 for dir'ectio 

(V- 	mehrotra) 

Vice-chairman 

4/06.07.98 Nione for the parties. W/s not filed so far. 

Four weeks further time is allowed for the Same. 

Rejoinder,- if any,- may.be  filed within two weeks 

thereafter. 
List on 08.09.1998 for direction 

(L. R. 1<. p ra s ad 	 (V. N'. Me hrot ra 
memb e r (A) 	 V ic e- Cha irma n 
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25./ 8.9.98. None for the parties. WIS not filed so far. 

Four wee~s'further' time is allowed for the same. Rejoinder 

may be filed within three' weeks thereafter. List it 'on 
1 

-3.12-98 for direction. 
n 

(L.R.K. Prasaid) 	 (V.N.-Mehrotra) 
Member (A) 	 Vice-chairman 

AV 
5.12.98. 	N6n-e ior the parties. W/S not filed so far. 

Four weeks further time is allowed for the same. Rejo 

if any, may be filed wit-hin two weeks thereafter. Li 

on 24.2.99 for diracfio'n. - 

	

Z/)YlI-C 	
p--­_~ \s. 

( 

/CBS" 
	

(LAKSHMAN JHA) 	 (L R K. 

MEMBER (J) 	 MEMBE 

	

2719/1,:2 2,0 99 	None for the partiess List it on, 21.4.99 fo 

direction. 
1.91 - . 	, 	rl 

X1 

/CBS/ 

26./ 

/C BS/ 

28/21.41.99 

(L.R.K. PRASAD) 

MEMBER (A) 

None for the parties. List it on 27,5,99 fpr directi-on, _,At t t, 
as a last chance. If nobody appears e caseKlt will 

be dismissed for .d fault, 

(LAKSHMAN JH~) 	 (L.R.K.PRASAD) 
MEMBER-U 	 MEMBER-A 

I., 	 k 	.. 	1. 	 1 
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f 

29 

27.5.99 

cm 

Shri Amit Srivastava. counsel fo'-" r the applican 

Shri v.K.USinha.. Counsel for the respondents 
. 

U*S* has-not been fil-ad. As it is 
an old-case, l.et it be listed for hearing an 

2.8.99. 
. 
In the m 

! eanwhile,the respondents are 

Pirmife~d to file theit U.S. 

(Lakshman*Jha 
Member(j) 	

(L.R.K.Prasad) 
Member(A) 

 

7 ) - 

- 	"t I,, 
	-e . ap . 

0.rq. 1999 	Shr i Amit Sr ivastava, cov 
	f or ti 	gyicant- 

on the rec.luest of the le&n6d counsel 

for the applicants 3.ist it for hearing on 28.9.1999. 

ad 

	

Lakshman Jha 	 L. R. Y. Pr as 
/ 	 memter (A) 

MEE. 	 Memj3er v 

32/28.9.99 Sh. A,!Srivastava, counsel for the applicant. 
On the recFiest made by the counsel for the 

applicant, list'it for hearing on 18,11* 1999 

AKJ 	 (L-R-K PRA AD) 
MEMBER(J) 	

ME SR(A) 

W/2.8.99 	None for the parties. 
Let it be listed for hearing on 6.9.99 

AKJ 
	

(L. JHA) 	 (L.R.K.PRASAD) 
MEMB&R(J) 	 -MEMBER(A) 



WIN 
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OA 252/96 

33/18', 	9 	List it for hearing on 11.1.2000, 

00 
(L.JHA) (L.R.K.PP,ASAD) 
MEMBER(J) 	 VIEMBER (A') 

AKJ 

~4 

-.1.2000 

Cm 

35./ 22*2*2000. 

None appears on account of advocates7 strike. Let it 

be ad*ourned to 4.4.2000 f or hearing .. 

r (S. N iAR AY AN) 
MEMBER A) 	 VICE-C HAIRMAN 

36/04. 04.2000 For want of tim, the hparing is adjou,~#ed 

to 05.05,2000.. 

S IC 	(L.R*K#Prasad)/ M*A) 	 (S.Narayan)/~.(;. 

Lis.t . it on 22.2.2000 

t 
(Le-lirnigliana) 
Member (Aj 

for hearing. 

(S.Narayan) 
V i ce -,--h a i r r-ta n 

Ll- 



.h' 

--w 1~ 

OA,-252/96 

As D.B. of Court jjO.j is sittihq, at 

Ra h 	I P t it for hearing on 5.7 .2000. 

i 't 

AW, 

a g 
g 	 (L.Jha MW l na )/M(A) 

Shri Anit Srivastavap coumel for the applicant. 
None for the respondents, 

16 

	

	 -for ex-parte hearing on 16.8,.2 00* List it 

L. ingliana 	 Lak an ~Jha 
Mfs. 	 Mem ber (A) 	 Member (i 

;39/16,08.2000 Shri Amit Srivastava, counsel for the applica 
None for the respondents* , 

List it for ex-parte hearing on 15.9.206 

L.R.K. Prasad) 
Lakshman Jha SM/ 	 Member(J) 	 Member(A) 

4 0/1 5j. 9. 2 0,00 None for the parties., 

L ist it bef br e' the D. Be f or hearing 
on 9. 1 2 00 00 

La IAhmpr _jIr 

 

37/5.5.2000 

SKS 

38/5. 7..2000 
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41/19 .10.2000 One more ti.mel is given to the counsel 

for the applicant.. failing which hearing 

will .be  done .ex-parte. List it for hearing 

on 6 P12.200 

Ax~ 
SILS 	 Hmingliana )/M(A.) 	L. J.ha )IM(J) 

4~/6. 2. 2 000 

	

	ior w'ant of time, list it f or hearing 
on 7. 2. 2 C01. 

~_Z_Pcast L. R. & Pcas 	 S.Narayan MP ~, 	. . I Member (A) 	 Vice-Chairman 

43/742,2001 	None for the aDplicant, 
List it for hearing on 12.0.3.2001, 

SW/ 	
.(L. HI NGLIANA) (A)' A4 	 (L. JHA)/M (J) 

44/12.3.2001 	None f cr the applicant. 

Iis it for hearing For want of D. S. 
on 8. 5, 2001,,, 

M 	 L limingliana )/M(A) 

Q 	E 	I') f -I 

AW- 

U I 
For' want of D.8- v hearing ' is,adjourned to 24.7.2001. 

L ..R *K 	AS' AD )/M A) 
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46/24.7.2001 	F or want of D.B., list it'on 3.9.2001 

for hearing. 

SKS 	 L. Hmingliana_)/M(A) 

47/03.09.2001 	None f or the applicant. 
Shri V,M,,K#Sinha, SSC for the respns. 

Let t his mat z~e r be listed on 04,'16,'2001 
for hea ring. 

LR~ 	Pre sad I skj 	 Prasad)/ (A) (B.N.S 	h Neelam)/V.c 

ounsel for the respondents. 48 	shri v-m-K. si  ha.,.0 

The matter is of the year 1996. No -One 

appears on behalf of the applicant, even today., so 
was t he cas e, on the previous occasions 	wa 

of last chance* 	be listed on .9-10.2.001 for 
next date if nobody appPears hearingo Even on the 

for the apr.,licant r ,.ne(:essary - or.ders,,er,-, shall be passed. 

(B-N-singh Net-lam) (L.R K.1prasad) 
V-Ce 

M 

49/09+10,2001 	Both sides lawy -a r a:.re present. 
The I/c f or the applicant prays f or a short 

adjournment for filing rejoinder to the W/S. A.1 lowed. 
List it on 27,11,20bi for haaring, 

s kJ 	(L. R. K. 	 (B -N S:3, in h Neelam)/v,,-- 
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50/27.1~.--)Ooi 

skj 

None f,br the parties, 

List it on 21.01.2002 for hearing. 

(L Hm ing Iia na /m (A), 

L HM, 

 

51/2 1. 1. 2 OC,2 	I 	For went of t ime, 

on 22.2.2002* 

Mia. 	 L.R.-Y.I)rasad )/M,(A) 

52/22 .2 .2 002 	Forwant of time* hearing is adjourned to 
i 	12.3 .2002. 

	

SKS 	 (Sarweshwar Jha )/M(A) 

5 3/1243 .200 2 	Mr,,, J.K.Karn,, proxy-counsel for the applic 

prays f a short zdjournmiant- in the matter. Sir 
:this is - 1996 matter,, by way of last chance, tt 

pra'yer fot ;adjouknment is allowed. List it on 1( 
for 	earinq Nn ~6irther adinur m 	shal I be I 

T- -t 

	

skj 	(Si ~ih~i)M(A) 	 (B.N 10 .144 N eel iEm) /VC 

54/10. 4. -4 GC 2. 	The proxy counsel on behalf OfthE applicant has 

submitt . ed that since the Conducting lawyer is not available, 
due to seme urgerat work, a shcrt adjourmment is given. on 

his request* belisted for hearing on 23.5.2CC2. Shri V.M.P'.. 

Sinha, the learned S, r.6.C. has no objection, Hrwever, his 

name be shown in the cause list. 

B.N.Singh M-elam )/vc 

list it f or he aging 

0 W11 C .1 	1. woz'M I 	) /V e, 
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55/23 .5 .2 002 

SKS 

For want of DB, be listed it- ~on 
15 .7.02 

f or he aring . 

S, ama Dogra. )/M(J) 

5 6/15. 7. 2 CC2 	F or w a nt of t i.Trg be 'listed for hearing 
on 2 9. 8. 2 M. 

MIZ. 	 6drwieshwar Jha )/M(A) 	B.N.Singh mel'am )~Vc 

0 

No one aprears for the. applicant, The other 

side _lawyer is pre-sent.. Be listed f.,r -hearing 
-on 

5 arwe s ' ar Jha )/M (A) 	(B. N.Singh Nee lam )/W 

58./ 9.10.2002. Both sid;s are present. For want of D.B., 
be listed on 13.11.2002 for hearing. 

/CBS/ 	 (S. JHA)/, M(A). 

59./ 13.11.2002. For tiant cf tim'eq be listed on 9.1.2003 
for hear'ing'. 

/CBS/ 	(L.R..K. PRASAD)/Mi(A) 	 (B.N. SINGH NEELM)/V.C. 

60/9*41. *2003 	Nlone for the parties. 
Be listed on 01*02,26C3 6 hearing. 

C 
skj 	 (2.Nq.51 njh Neelam)pC 

57/2 9. 8. 2 CC" 2 

KEL 
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00, 

kj 
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0 

I . ___y 

!61 
7J.2. 

1 
03 
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NOne &PPears; for the applicabt, As submitt, 
by the learned counsel for the resPondents, jI.S. 
has already been filed. The =tter is of the year 
1996* Verused the record- At several occasion,, 
n, O care has been taken on behalf of th~ &Pplic.ant. 
However,, by way Of last chance, be listed an 	- 
25.2 0 2003 for hearing. if no one aPpears' on behalf 
of the aPP-licant on the next date# ne-c'essary orders 
shall,be Passed )c---eping in. min dl,-.th--+, 
th . e applicant has lost interest in pursing the matte 

(L-R-K,11raSad) WA 03-N~pingh Neelam V 

62/25.-,,, 2~02003 	None for . 
the applicant., 

r. VJM.K-Sinha,, 	for F-he respond 
I - 

The matter called out repeatedly ~ut no 

one appears on behalf of the applicant. Mr. V.M.K. 

Sinha.- the Id. 6SC appears on behalf of the eespon 

By locking into the'or der- sheets it tran 

pires that at several occasions none had appeardd 

behalf of the applicant. -On 07.02.2003 even warni 

was given to the applicant to be present on the n 

date , but no-5WI one has cared to kopear on behalf c 

the applicant, 
That being the position, this OA stand.c 

dismissed for default. 

(Sarweshwar Jha 	 (B.N Singh Veel am) 
member (A) 	 Vice-Chairmian 

.Its 

en -t-,s. 

n 

9 
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63./ 23.3.2004. Ln view of .~`Mday l s order, pas-sed in 

MA 222 of 20039 this OA stands restored to its original 

file and'number and is directed to be listed for hxxv 

final hearing on 4.10.2004. 

(So DOG A) M(3) 	 (L.M. GUYAL) 
V-C. 

/CBS/ 

64/4 .10-04 
Sk"44 	A- Srivastava - -f or, the applicant 

N One for the respondents~ 

Due.t- persdnal dif f iculty of the learned counsel 

f or the~'~-A~L -oplicant, list '- his case on 8.12-04 for 

shall be allowed."., hearidtli'No further adjournment- 

XIA-JAa MWA- 	 (S D) tOg 
cm , 

65/8.12.2004 	The id. counsel for the applica fit is. not pRrpse 
Shri -Do -Choudhury - appearing on behalf 

. 
of the Sk. 

has also,r)rayed for a short pass 	 . Is, 
he, reaso for t 

that the U.,,Sr, SC is busy in the I ourt. "axxxKtx 

2* 	On perusal Of the order of t his Tribunal passed 
dn the previous 41a tes, we f iOd 'that this ~A was restored 
Ut to its original pos iti*n/number on 23.8.2004. The 
matter was adjourned on the subsequent date due to 8 ame 
personal dif f i6ulty of 	P:-I 

& i'op He* J !r It ha d a I s 0 be e a 
made clear that no furth4 adjournmeat shall be allowed. 

3* Keeping in view the, fact that the U. counsel for 
the applicant is not present.evem today despite the sai& 
direction of the Tribumal, let the matter be pla ea c-- 
under the "Warning" list. on. 14.12.20.04 

srk/ 	 So Jha )/MtA) 
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66/14.12.2004 	None for the applicant. 

'hri Hare Ram Singh, ASC for the respondents. 
Since the applicant or his counsel is not 

appearing in this case on various occasions as is evident 
from the. order.-:~heet, therefore, the case we,,- f ixed under 
the heading "Warning" onoB.12.2004. 

'Therefore., taking into consideration that 

neither the applicant nor their counsel is prese6n'—t,, We are 
left with no other option but to dianiss this OA for 

default. 
,Ordered accordingly. No costs.o -A , 

be cbz~~—~ 

:.gr (M an t war Jhe) 	 (Shy~a ~Cja 
17=4(' skj 	mem A) 	 Menber(J) 

0 


